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AMCA/ORDER

Per George Mathan, JM :

This is an appeal filed by the assessee against the order dated
26.06.2025 passed by the Assessment Unit, Income Tax Department, for
the assessment year 2017-2018, thereby levying penalty u/s.271AAC(1) of

the Act.
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2. In this appeal, defect notice dated 30.07.2025 was issued to the
assessee in the email of Shri Bijay Banerjee, Advocate, who is appearing

on behalf of the assessee. The said notice reads as under :-

30/07/2025, 03:11 Email

Emaiil ASSISTANT REGISTRAR CUTTACK

N

Rectified defect of the appeal in the case of Lalchand Chhabria-reg

From : ASSISTANT REGISTRAR CUTTACK Wed, Jul 30, 2025 03:11 AM
<cuttack.bench@itat.nic.in>

Subject : Rectified defect of the appeal in the case of Lalchand
Chhabria-reg

To : advocatebijaybanerjee@gmail.com

Sir,

You have send a appeal by Speed Post which was received by this office on
28/07/2025 in the case of Lalchand Chhabria, Sambalpur. On verification of appeal documents
following deficiency are found, You are requested to rectify the defects as mentiond below so

that appeal can be uploaded in ITAT Portal. At present due to following defects this office cannot
be upload the appeal in ITAT Portal

01.Col.No.3 a,b,c, Col.No.4 not filled up
02:Name not mentioned in verification not filled
03 Grounds of appeal not signed by the Assessee

04-Form No.35 along with grounds of appeal and statement of facts not filled
957Col.No.6 not filledup :

\06:Respondent col. incomplete

07 Appellant Col. filled up but not readable
O8CIT(A)/CIT order not filled
\09-€01.No.08,12 not filled up

\1;Qe€ause title i.e. appellant & Respondent is not mentioned

Hence you are requested to kindly rectify the above defects within 10 days from
receipt of this notice/E-Mail so that appeal can be uploaded
Thanking you,

With regards
ITAT: CUTTACK
3. When it was put to the Id. counsel as to why the above defects have
not been cured yet, to this Id. counsel submitted that he has not received
any notice, however, no affidavit in this regard has been filed nor any proof
has been provided. Accordingly, we dismiss the appeal of the assessee on

account of defects not cured.
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In the result, the appeal of the assessee is dismissed.

Order dictated and pronounced in the open court on 04/02/2026.

Sd/- Sd/-
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